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No. 455/Vidhayee and Sansadiya Karya/2002
Dated Dehradun, December 21, 2002

in pursuance of the provisions of clause (3) of Article 348 of the Constitution of India,
the Governor is pleased to order the publication of the foliowing English translation _ol_‘ the
Uttaranchal (Uttar Pradesh Municipalities Act, 19186) (Amendment) Act, 2002 (Uttaranchal Adhiniyam

Sankhya 13 of 2002).

As passed by the Uttarancha) Legisiative Assemblyand assented by the Govemor on December 21,

2002,
THE UTTARANCHAL (UTTAR PRADESH MUNICIPALITIES ACT, 1916) -
(AMENDMENT) ACT, 2002
{Act No. 13 oF 2002)

AN
Acy
to further amenid iha Usar Pradesh Municipalities Act, 1916in if's application in
Uttaranchal, : . :

1. é‘hoﬂ fitle, It is hereby enacted in the fifty third year of 'ghe Republic-of India as follows :-
ﬁﬁ?::mm (1) This Act may be called Uttaranchal (Uttar Pradesh Municipalities Act, 1916)
S (Amendment) Act, 2002.
(2) In extents to the whole of Uttaranchal
'(3) It shall be deemed to have come into force at once.

L. Amendment

‘{,"r\?c?i;,n 9.1 o Section 9-([)(A) of the Uttar Predesh Nagar Palika Adhiniyam, 1916 (hereinalter
of ite re i " s N . N ‘_ H
o cred to as the Prmuplal Acl”} the following scction shall be substituted, nauely :-
Nagar Palika ) |

Adhiniyain The elected n?embcrs, whose numbers shall be not less than 4 and not more then
1916, , " - 45, as may be prescribed by the State Govt. and notified in the official Gazatie.

1 Amend t T NP : | I : -

of the f_:s:“e“ The f_nst proviso of Section 9-A of the Principal Act, the Word " fourieen” shall be
proviso of substituted for the word "Twenty scven”.
Section 9-A

Amcdinent In scction 13-B of the Principal Act, sub-section (3) shall be added

of Section 13-I3 ) .
(3} State Election Commission shall obtain from all the candidates a declaration in

%hc fomnl of. an affidavit containing the following information and any other
information it d:?ems necessary and shall, except information contained in clause
(c) and (e), publish the same in the major daily newspapers for the infarmation of
the electorate. .

- r R 29 .y e ] T ] ' I

(a) ‘-’v‘hc'[hu the candidate has been convicted/acquitted/discharged of any
criminal effence in the past and, i convicted, whether he was punisbed
with imprisonment or fine ? |
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‘(B) Prior to six monihs of filing of nomination, whether the mmdlddlc is
accused in any pending casc, of any offencc punishable with
1mpnsonment for two years or more, and in which charge is framed or

, cognizance is taken by the Court of law. If so, the details thereof:

(¢)  The dgsets (immovable, movablg, bauk balances etc.) of a candidate and
of histher spouse and, that of dependants. :

(@)  Liabilities, if any, particularly whether .thére are any over dues of any
public Financial Institutions or Government dues.

(e)  His/her source of income and full details of present Monthly/Anpual
Income.

() Whether he/she is married/unmarried.

. (g) ~ Number of Children, their ages, and their educational expense:.

(h)  Details of his/her income tax; house tax; progectzons tax/fees payable
“ anmaally. | - : o
()  The educational quahﬁ canons of candIdate o v

1
]

- After section 13-C of the Principal Acta new subsection (d) shall be inserted :-.

- of & new
(d) Heis not a candidate from more than one ward. T;bg;;)ﬁ&
After section 13-D(d), sub-section(e), 13-D(g) sub-section(h), and 13-D(k) sub- & Insestion
section(1),(m){(n){0) and {p) in the Principal Act, shall be added :- of a new
grbsection
(e)  He has mote than two living children of whom one is born after expiry of 300 13:D{E)®)
' days from the date of notification of this part ; o, E E?)(‘:I{g"(}p)

(h)  has been convicted of any offence against a woman or, _

{1} has an interest or sharc, in a publication where in advemscmcnt regardmg :
activities of the municipalities can be published or,

(m} is a paid employee of any institution, receiving ﬁnanc:al aid-from the

- municipalities or,

(n)  the person or any member of his/her family or hisher legal helr is1n
unauthorized occupation of any land or building owned or managed by the
municipality/ Government or a public road or paveinent, canal drain, or is a
bsneﬂmary of such unauthorized occupation ; or,

(o)  isarepresentative or office bearer of any federauon or umon of any cadre or
class of employees of the municipality ; or

(p)  has been convicted of any offence involving violation of any Act, Rules, Sub-
rules, regulations and Govt. orders relating to Municipality and has been found
guilty or working against the interest of the municipality.

R A
;w 1‘:15;];"1%" }ff After section-13-E of the Principal Act a new section 13-F shall be inserted :-
g ~  Procedure of voting : Wherever an election takes plaue in any ward, voting shall

“be either through secret ballot or voting machine and there shall be RO proxy
- voting,
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8. Amend In sub-section (2)(a) of section 43-AA of the Principal Act after sub-
n;.:m of  section (b) of section 13-D, sub-section (1),(n),(0),(p), shall be added.
section~4?? o L. .

AA -
(1) The Uttaranchal. (Uttar Pradesh Nagar Palika Adhiniyam, 1916)
R“gm | - (Amendment) ordinance-2002 js here by repealed.
an
savings
(2)  Not withstanding such repeal, a‘r‘ly'ﬂ?ing done oy__an_y‘_action ' Uttaranchal
taken under the corresponding provisions of the Uttar Pradesh | ordinance
Nagar Palika Adhiniyam, 1916 as amended by the ordinance ' no.3 of
referred to in sub-section(1), shall be deemed to have been 2002
done or taken under the corresponding provisions of the Uttar '
Pradesh Nagar Palika Adhiniyam, 1916 as amended by this
Act, as if the provisions of this Act were inforce at all
Material times.
By Order,
(U. C. DHYANI)
Addl. Secretary.

Moweogo (amRodo) 26 ) /5592002500 el faweyse/ARmA))
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No. 422/Vidhayee & Sansadiya Karya/2005
Dated Dehradun, January 31, 2005

NOTIFICATION
 Miscellaneous

In pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttaranchal {The
Uttar Pradesh Municipalities Act, 1918) (Third Amendment) Bilt, 2005 {Uttaranchal Adhiniyam Sankhya
i1 0f 2005).

As passed by the Uttaranchal Legislative Assembly and assented to by the Governor on
29-1-20085.

THE UTTARANCHAL (THE UTTAR PRADESH MUNICIPALITIES ACT, 1916)
(THIRD AMENDMENT) ACT, 2005

{Tre UrtaranchaL Act No. 11 Or 2005)

[Enacted by the Utaranchal Legislative Assembly i1 the Fifty-fifth Year of the Republic of Inciaf
Further lo amend the Uttaranchal {The Uttar Pradesh Municipalifies Acr 71916} Adaptat:on and
Modification Order, 2002
An
Acy

1. The Act may be called the Uttaranchal (The Uttar Pradesh Mumclpalltles “Short Title
Act, 1916) (Third Amendment) Act, 2005.

, 2. In Section 54 of the Uttaranchal (The Uttar Pradesh Municipaiities Act, Amendment of
1916) Adaptation & Modification Order, 2002 hereinafter referred to as the Princigal E‘z‘g;‘;‘;msa‘;’ A‘;{
Act, in sub-section (2} the following sub-sections shall be substituied, namely :-

{2} the term of office of a Vice-chairman shall be two years and six months o
from the date of his electlon or the residue of his terrn as a member, whichever i is-
less.

{3) the provision of aforesaid sub-section(2) shall also apply to the Vlce-
chairman, who is declared elected in the last glection, .

3. Secticn 47--A of the'Pnnclpal Act shall be omitted. - Omission of
Section 47-A of
the Principal
Act, (Act No. 2

- : of 1916}
4. In Section 48 of the Principal Act-- Amendment -of

"Seclion 48 -
{a} In sub-section(2), inclause (b) after sub-section {viil), the following sub- eeien Az .

clauses shal! be inserted, namely ;-
(ix) caused loss or damage fo any property of the Municipality; or -
{x) misappropriated or misused the Municipa[ fund; or
{xi) acted against the interest of the Municipality; or
(xif) cantravened the provisions of this Act or the rules made thereunder; or

{xiii) created an obstacle in a meeting of the Municipality in such manner
that it becomes impossible for the Municipality to conduct its business in the
meeting or instigated some one to do so; or

(xiv} willfully contravened any order or direction of 1he State Government-
given under this Act; or

{xv} misbehaved without any lawful justification with the officers or
employees of the Municipality; or

) {xvi) disposed off any property belonging to the Municipality for a price less
than its market value; or
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(xvii) enéroached, or assisted or instigated any other person to encroach
upon the land, building or any other immovable property of the Municipality.

{b) In sub-section (2-A) the proviso shall be omitted.

Omission  of 5. Section 87-A of the principal Act shall be omitted.
Secllon 87-A
Amendment of 6. In section 96 of the Principal Act, in sub-section (1), in clause {b)--

Section 96 of

lhe Principal Act {a) for the words “ten thousand rupees” the words "fifty thousand rupees”

shall be substituted, :

(b) for the words “three thousand rupees” the words “fifteen thousand

rupees” shall be substituted,

{c) in the proviso for the words "twenty‘ thousand rupees” the words “one

lakh rupees” shall be substituted.

HoTHoYp (Rog0) 11 Taard / 35-2005—85+500 (ﬂ?ﬁcq:c"\f/m)l

By Order,

I.-J. MALHOTRA,
Principal Secretary,
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No. 133/XCKVI(3)/202377(1)/2022
Dated Dehradun, April 03, 2023

NOTIFICATION

Miscelianeous

In pursuance of the provisions of Clause (3) of Article 348 of the

Constitution of India, the Governor is pleased to order the publication of the
following English translation of ‘The Uttarakhand (Uttar Pradesh
Municipalities Act, 1916) (Amendment) Act, 2022° (Act No. 07 of 2023).

As passed by the Uttarakhand Leg1slat1ve Assembly and assented to
by the Governor on 31 March, 2023.

The Uttarakhand (Uttar Pradesh Municipalities Act, 1916) (Amendment)

Act, 2022

(Uttarakhand Act No. 07 of 2023)

An
Act

Further to amend the Uttarakhand (Uttar Pradesh Municipalities Act,1916)
(Adaptation and Modification Order,2002) in the context of the State of Uttarakhand,
Be it enacted by the Uttarakhand State Legislative Assembly in the Seventy-
third Year of the Republic of India as follows:-

Short title and
commencement.

(1) This Act may be called the Uttarakhand ( Uttar Pradesh
Municipalities Act, 1916) (Amendment) Act 2022, |

(2) It shall come into force at once.

Amendment of
section 95,

In section 95 of the Uttarakhand (Uﬁar Pradesh

Mumnicipalities Act, 1916) (Adaptation and Modification

Order, 2002) ) (hereinafter referred to as the Principal Act),

(a) Clause(e) shall be substituted as follows, namely: -

“(e) The form and the manner of preparation and

maintenance of accounts by way of Accural Based Double
Entry Accounting System, the manner by which the State
Government may provide for audit of the ax;counts of the.

municipality,”

4s
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|each quarter”

Manual containing defails of all financial matters and

(b) clause (i). shall be substituted as follﬁw-s, namsly: -

“(i) The Financial Statements such as the balance sheet,
income and expenditure statement, and reeeipts and
payment account, shall cause to be prepared at the end of|

(c) After clause (j), the following clause (k) shall be
inserted, as follows namely:-

“(k) Up-te-date and maintenance of a Municipal Accounts

procedures relating thereto in respect of Municipality.”

Amendment
section 99,

|payments shall be classified under four broad heads viz.|.

In section 99 of the principal Act, for sub section (1), the
following sub section shall be substituted, namely: -

“(1) Every Municipality shall have prepared, and laid
before it, at a meeting to be held in every year before such
date as is fixed by rule in this behalf, a complete account of
the actual and expected receipts and expenditure for the
financial year ending on the thirty-first day in the month of
March next following such date together with a budget
estimate of the income and expenditure of the Municipality
for the financial year commencing on the first day in the
month  of April next following, In the 'budget, the
estimated income, expenditure surplus/deficit shall be
clearly displayed under the head of various reeeipts and
payments, opening and closing balance. The receipts and

revenue receipts, revenue expenditure, capital income and
capital expenditure.”

section 332A

Sl

Insertion of new

After section 332 of the prineipal Act, the f'oliowmg
section 332A sha]l be inserted, namely:-

“332A. Public disclosure of information.-

(1) The Municipality shall maintain and pubiish its records
to disclose the required information at quarterly intervals as
mentioned below:-

(8) proceedings or substance of proceedings of the
Municipality or its Committees;

(b) a directory of its officers and employees;
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(c) the particulars of officers, who grant concessions,
permits licenses or provide civic amenities in various
departments of the Municipality; :

(d) andited financial statements of balance sheet, receipts

land 'egpenditures and annual budget, étc;

(e) the service levels provided for each of the services
being undertaken by the Municipality;

(f) particulars of all plans, proposed expenditure, actual
expenditure on major services provided or activities
performed and reports on disbursement made;

() details of subsidy programms on major services
provided on activities performed by the Municipality, and
manner and criteria of identification of beneficiaries for

such programs;
(h) details of programs undertaken by the Municipality;

(i) particulars of defailed project report on wurban
development plans relating to development of the
Municipality; ‘

(i) the particulars of major construction worlks, values of
construction works, details of time to completion and
details of contract;

(k) the details of Municipality funds;

(i) income generated and realized in the previous year
under tax and nen-tax heads;

(ii) taxes, duties, cess and surcharge, rent, fee from
property, permit and license and user charges;

(iti)amount against (ii) above, the remain uncollected;

(iv)Grants, loans, or devolution of funds from state

 Government for various purpeses arid the position

of utilization.

(1) such other information 2s may be presciibed by the
State Government.

(2) Manner of disclosure shall include;-

{(a) Newspapers;

o
Sres e SfHEH
Rrerm el FwCIET
RS



10

Y9

_ STRTETS S¥MERYT Joie, 03 3de, 2023 $0 (A7 13, 1945 wo wwaq)

(b) Internet;

(c)Notice Boards of Municipality;
(d) Zonal Ofﬁt_:es; '
(e) Issue of a Bulletin;

® Notiﬁcation.in Gazette;

(8) Any other mode, as may be prescribed by the State
Government.” '

By Order,

SHAMSHER AL,
Additional Secrefary.
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Statement of Objects and reasons

N Accounting mannual, to bring unifdrmity in the Accounts of L(;UE-.I]
bodies has been promulgﬁted by the Government of India, accordingly
_the State has to prepare its own Accounting Mannual keeping in view the
needs of State. To implement said Accounting Mzmual in the
Municipalities and Nagar panchayat of the State it is inevitable o
amend/insert certain section in the Uttarakhand (Uttar Pradesh
Municipalities Act, 1916) (Adaptation and Modification Order, 2002).

2~ Purposed bill fulfills the aforesaid objectives.

Prem chand Aggarwal
" Minister

qloTH0Y0 (amoéo) 20 faemft / 259—2023 1004500 (FFge /ARe) |
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